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jurisdiction the Applicant Company,s assessments are made, (ii) to
Securities and Exchange Board of India (iii) the Central Government

tirough the omce of Regional Dir-ector, Western region, Mumbai (iv) BSE

Limited (v) National Stock Exchange of India Limited (vi) Reserve Bank of

India (vii) Registrar of Companies, pune with a direction that they may

submit their representations, if any, within a period of thirty days from the

date of receipt of such notice to the Tribunal with copy of such

representations shall simultaneously be served upon the Applicant

Company, failing which, it shall be presumed that the authorities have no

representations to make on the proposa.ls.

16. The Applicant Company is also directed to serve notice along with copy of scheme

upon Official Liquidator. M/s USM & Associates, Chartered Accountants are

appointed to assist the Ofiicial Liquidator to scrutinize books of accounts of the

Applicant Company for the last 2 years. The Applicant Company to pay fees ofRs.

I,00,0001 within a period one week from today.

17. Applicant Company to file affidavit of service in the Registry proving service of

notices upon shareholders, publication of notice in newspapers and notices to

Regulatory authorities as staled in clause I 5 above .

MeEber (Judiclal)B.S.V. Prakash Kumar,

V. NallaEelapathy, Member {Techlrical )
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